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Item No. 36 

Guidelines on Equity Derivatives and issue of amended/updated Investments-

Master Circular- Reg. 

A. Equity Derivatives 
The Chief Investment Officers (CIOs) of select Life insurers and General 

insurers in the meeting held on 30th March, 2022 have requested the Authority 

that insurers be allowed to take exposure to Equity Derivatives for hedging. 

IRDAI vide its Office Note: ON/INV/003/2022-23 Dt. 25th April, 2022 formed a 

Committee to study the suitability of allowing insurers to have exposure to 

Equity Derivatives. The Committee has submitted its draft report on 22nd July, 

2022 recommending to allow Equity Derivatives for the sole purpose of 

hedging. 

The Report is being examined by the Department and proposed to share the 

same with knowledge partner for their comments/observations on the 

recommendations of the Committee. 

After receipt of observations from the knowledge partner, the Guidelines on 

Equity Derivatives shall be framed on exposure to Equity Derivatives for 

hedging Equity Portfolio by insurers. 

B. Issue of amended/updated Investments-Master Circular:  

IRDAI had published Investments-Master Circular in the month of August, 2016 

by consolidating all the circulars issued till that time and same was updated in 

May, 2017. Subsequently, some more circulars were issued and some 

amendments to Investment Regulations / Circulars were also proposed, which 

now, are being placed for approval in the forthcoming Authority meeting. 

(Placed as separate agenda item) 

After approval of the above amendments, the Investments - Master Circular 

shall be amended for incorporating circulars issued post May,2017 and 

amendments proposed in the ensuing Authority meeting. Besides this, Master 

Circular is being reviewed to remove/modify any redundant/existing provisions. 

It is being proposed to publish the amended/updated Investments-Master 

Circular. 

Placed for the information of the Authority. 


